
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAD 

GA 210/94. 	 Ot. of Order :23-3-94. 

P.V.U.S.5.S.Subramanayam 

.Applicant 
Us. 

Union of India, rep. by its Secretary, 
Ministry of Railways, New DeLhi. 

Divisional Railway Manager, kiijayawada, 
DAM's Office (Personnel Branch), 
SC Rlys, Vijayawada, Krishna District. 

Smt.11.L.Jayaprada 

.Respondents 

Counsel for the Applicant 	: 	Shri N.Rarn i'lohan Rao 

Counsel for the Respondents : 	Shri Jalli Siddaiah, 
SC for Rlys 

C OH AM 

THE HON'BLE JUSTICE SHRI \J.NEELADRI 	RAO : 	VICE—CHAIRMAN 

THE HDN'BLE SHRI 	A.B.GORTHI MEMBER 	(A) 
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OA No. 210/94 

J U D G E ME NT 

j AS PER HON'BLIE JUSTICE SF{RI V. NEELADRI RAO, 

VICE-CHAIRMAN I 

Herd Shri N. Rama Mohan Rao, learned 
learned 

counsel for the applicant, Shri Jalli Siddaiah,/cOunsel 

for Respondents 1 & 2 and Shri V. Venkateswara Rao, 

learned counsel for Respondent 3. 

2. 	This OA was filed praying for declaring 

0 

	

	 the action of Respondent 2 in transferring the 

applicant as per order dated 9.9.93 as bad, illegal 

and unsustainable in view of the applicarits 

request as per his application dated 7.9.93 for 

cancelling the application of mutual transfer and 

to allow the applicant to continue in the Unit 

of Senior DEE/M/BZA. 

3. 	The facts which are relevant for considera- 

I tion of this OA are as under:- 

The applicant, a Sr. Clerk in the % Sr. 

DEE/M/szA and Respondent 3 who was working in the 

workshop at Guntupaili submitted mutual transfer 

application dated 5.6.90 for the transfer of the 

applicant to Guntupalli and that of Respondent 3 

to the office of Sr. DEE/M/BZA. 
SC Railway 

4. 	The Chief persoAnel officer,/Secunderabad 

ordered sanction of mutual transfer vide his 

memo. dated 8.9.93. The case of the applicant 

is that even on 7.9.93, he submitted an applica-

tion to Sr. DEE/M/BZA st-fling that he was with- 

drawing his consent for mutual transfer. the- 
Sn 
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Thereafter, the Dy. CME/P/WW/cuntupallj issued 

H 	office order dated 4.2.94 relieving the Respondent 3 

on the same day with instructions to report to 

Sr. DEE/M/BZA on 7.2.94 and she reported for 
of 

duty in the office/Sr. DEE/M/BZA on 7.2.94 

and she was permitted to join and she is working 
for 

in the said office. it is stated/the applicant 

that he is on leave from 10.2.94 and he was not 

relieved in the office of Sr. tJEE/M/BZZA.// The 

fact that the applicant was allowed to continue 

in the office of Respondent 2 (Sr. DEE/M/BZA) 

even after Respondent 3 joined in the said office 

suggests that it is possible to continue both 

the applicant and the Respondent 3 in the said 

office (office of Sr. DEE/M/BZA)for the time being. 

5. 	After hearing the various contentions for 

both the sides, we feel that it is just and proper 

to pass the following order without going into 

merits of the caseok  

" The CPQ, SC flilway has to consider whether 

in fact, the applicant submitted the withdrawal 

application in the office of Sr. DEE/M/BZA or 

7-9-93 itself and if so, the effect of it. He 

has also to consider the representation dated 

16.11.93 of the applicant addressed to Sr. DPO, 

SC Railway, Vijayawada and also the points raised 
O-Q 3 A_( 

for the applicant The question as to whether 

the order of transfer of the applicant to Guntupalli 

unit has to be implemented or whether Respondent 3 

has to be sent back to Guntupalli unit or whether 
oS 

the reuest, of the applicant or Respondent 3Lhas 

to he considered has to be decided by the CPa, 

SC Railway, Secunderabad. C 
	

pproac Respondent 3 oan- ah 

Tribunal under section 19 of AT Act. Hence- 
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.he applicant has to be allowed to work in the 

office of Sr. DEE after the expirof the leave 

till the matter is disposed of by the CPO, 3CR, 

Secunderabad on receiptof the order of this 

Tribunal " 

The OA is ordered accordingly. No costs. 

The office has to issue a copy of the 

order to the CPO, SC Railway, Secunderahad also, 

by 25.3 .94.N 

(A.I3. GOR4II) 
	

(V. NEELADRI no) 
Member (Admr.) 
	

Vice-Chairman 

Dated the 23rd March, 1994 
Open court dictation 

/'! 

NS 	
teputy Registrar(J)CC 

Ministry of Railways, New DelbI 	 - 

The Divisional Railway Manager, vijayawada, 
DRM's Otfjce (Personnel Branch), 

S.C.Rlys, vijayawada, Krishna Thst. 
One copy to Chief personnel Officer, S.C.Rly, Secunderabad, 

One copy to Mr.N.RammOhan Rao, Advocate, CAT.Fiyd. 

One copy to Mr.J.Siddaa-ah, SC for Rlys, CAT.Hyd. 

One copy to Mr.v.veflkateswar Rao, Advocate, CAT.Hyd. 

One copy to Library, CAT.Hyd. 

One spare copy. 

pvm 
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CHECKED 3 	 APPROVED BY 

IN THE 	A J,11INI3TaTIvE TRIBThj 
• 	HYDEiHsw JJENOI-I AT MYDERADAD 

F 

TEE EON' NJL 	J T ICE V.:JEELADRI HAD 
VICE CHAIRtWT 

AND 

THE HON'BLE i!R.AB.GORT1-a z MEMBER(AjJ) 

THE HUN' BLE MR0TICMANDRASEKHJ1R HEDDY 

/ 	•• MEMBER( JUDD) 

THE HON'.BIJE MR..R GARAJ2•j4 : M(ADVEq) 

Dateds.-3 —1994 

!21.1-/R.A./C .A/No. 

in 

O.A.No. 

T.A0No. 	 (w.p. 	) 

Admit ed and Intel-im Directions 
Issue 

Allow d 

Disposed of With directiojs 

Disrnis€ed. 

Disrnifrsed as withdrawn. 

Dismijsi5ed for Lefault. 

Rej4ted/Ordered. 

No 4rder as to costs. 

pvm 
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25 MAR1994 /%. 




